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and victimised Uttrakhand people by the police and 
the  admin is t ra t ion  dur ing  the  movement  for a 
separate state of Uttarakhand in 1994. But many 
victlmised and injured Uttarakhandis were devoid of 
above compensation and got no assistance at all. 

I request the Government to conduct an inquiry 
into the matter and pay compensation to the next of 
kin of the killed as well as those injured and really 
victimised. 

[English] 

(v i i )  Need t o  p r o b e  i n t o  the a i rd ropp ing  o f  
Arms i n  Purul ia 

SHRl BIR SlNGH MAHATO (Purulia) : On 17 
December. 1995 a large quantity of lethal weapons 
was air-dropped by a foreign plane in Khatanga. 
Gunedih and B a r e d ~ h  Villages of Jhalda Pol ice 
Station in the district, Purulia, West Bengal. The 
recovered weapons were AK 47,  AK 56,  Rocket- 
launcher, grenade, hand grenade, 9 M.M. revolvers 
and huge quantity of a m m u n i t i o ~ i ~ .  The area is a part 
of my constituency which I represent now. 

I urge upon the Government to take appropriate 
action in this regard in public interest. 

11.44 hrs. 

M O T I O N  O F  C O N F I D E N C E  IN THE 
COlJNClL  O F  M I N I S T E R S  

[Translation] 
/ 

THE PRIME MINISTER (SHRI ATAL BlHARl  
VAJPAYEE) : I move : 

"That this House expresses its confidence 
in  the Council of Ministers." 

[English] 

MR. SPEAKER : Motion moved : 

"That this House expresses its confidence 
in the Council of Ministers." 

The time allotted for this motion is seven hours. 
Specific time is allotted to all the political parties. 
You may kindly check it yourselves because I do not 
want to repeat that. 

[Trans la tion] 

SHRI ATAL BlHARl VAJPAYEE : Before I move a 
motlon of confidence on  the floor of the House, I 
would l ike to  pay my humble tributes to  Pandit  
Jawahar Lal Nehru whose death anniversary is falllng 
today.. .(Interruptions) 

When I was first elected to this House, Pandit 
Nehru was the Prime Minister of India at that time. 
I had seen him at work for several years. In those 
days I used to sit on that side ...( lnterruptions) I have 
not forgotten that side even now. But I used to sit far 
behind because our number was very small. Today, 
a change has taken place and BJP has gradually 
increased its strength and influence and thus first 
became the main opposition party and now it has 
emerged as the single largest party in this election. 
This change did not take place all of a sudden. It 
reflects the changing process of history. 

In the elections held recently, the people have 
given their mandate. It is high time that we ponder 
over the mandate seriously. We have emerged as 
the largest party. We should keep  in  m ind  t h e  
pos i t ion obta ined by  o ther  po l i t i ca l  pa r t ies  a s  
well ...( Interruptions) The Congress party had  260 
members in the House when the Lok Sabha was 
dissolved. Now their number has gone down to 136. 
This is due to the mandate given by the people. This 
mandate should be accepted gracefully. It needs 
some introspection. Their strength has come down 
to half. The strength of Left Front has also come 
down from 57 to 52. In West Bengal their strength 
has dwindled in terms of votes are the Lok Sabha as 
well as Legislative Assembly seats. Their strength 
has also gone down in Bihar ...( Interruptions) The 
strength of Janata Dal in the previous Lok Sabha 
was 56 from Bihar which has been reduced to 44 
now. 

The BJP contested Lok Sabha elections in Bihar 
in alliance with Samta Party and it has got massive 
success. On the other hand the strength of Congress 
has pone down not only in Lok Sabha but in several 
other states also where they have lost people's faith. 
Other parties have formed their Governments in those 
states. Why t h ~ s  change has taken place? What does 
it indicate?.. .(Interruptions) 

SHRl  SHlVAJl  KAMBLE (Usmanabad)  : Mr. 
Speaker, please stop him. If this goes on unabated, 
then  nobody  w i l l  b e  i n  a pos i t i on  to  s p e a k  
...( Interruptions) 

SHRl ATAL BlHARl VAJPAYEE : This should also 
be noticed that the parties which are united together 
to express lack of confidence against my Government 
today, had contested the elections on different planks. 
They contested against one another ...( Interruptions) 
They contested the elect ion by levell ing serious 
a l legat ions against  one another .  There was no  
all iance among there part ies before the alection 
...( Interruptions) 

SHRl DATTA MAEGHE (Nagpur) :What happened 
in Punjab. 

SHRl ATAL BiHARl VAJPAYEE : Even today there 
is no common programme of these allies. flrst the 
Government will be formed and the programme will 
b e  devised later on ... (Interruptions) 
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SHRl MRUTYUNJAYA NAYAK (Phulbani) : You 
are seeking other's support to save your Government. 

SHRl ATAL BlHARl VAJPAYEE : What is the basis 
of your alliance? What is its conceptual basis? This 
~ontroversy IS going on for so many days as to why 

, the President has invited me to form the Government. 
It has d ~ s t u r b e d  the bleep of so  many people 
. . . j  lnterruptrons) some poeple have uttered such 
words for the President which should not have been. 
used. But what helse the President could do in the 
post election scanarlo? Whether he should have 
cal led the Congress which was defeated in the 
elections and lost the mandate and whose rule the 
people had rejected?'Whether hc should have called 
a weird assortment of heterogenous elements which 
had not come into existence till then? . 

If the hon. President has invited the BJP as the 
largest single party he has acted according to the 
const i tut~onal propr~ety and the democratic norms 
...( lnterruptrons,J 

SHRl RAJENDRA AGNlHOTRl (Jhansi) : If you 
interrupt in thls manner then no  one would b e  
allowed to speak Whatever you want to say you can 
say latar on 

SHRl MOHAN RAWALE (Bombay South Central), 
He will also be glven an opportunity lo speak. Then 
why he is behaving l ~ k e  this? . (Interruptions) 

SHRl  MUKHTAR ANlS  (S i tapur )  , I t is the 
members of the P r m e  Mln~sters party who are not 
allowing him to speak. 

SHRl ATAL BlHARl VAJPAYEE : I have been 
asked to seek a vote of confidence by 31st of this 
month Today, i t  is 27th. We could have waited till 
31st if we had so desired, and could have brought 

a this mot ion o n  30th This  would have been  in  
accordance with the directions given to us. But, we 
have come forward with the motion on  27th itself 
because we have falth in  the democracy and it 
;a not our system to bulld majority somehow. This is 
not our way The walls of this House ...( Interruptions) 

SHRl SlVAJl KAMBLE : The leader of the House 
is speakmg and they are constantly interrupting him 
. . (lnterruptfons) 

SHRi ATAL BlHARl VAJPAYEE : I do not mind an 
Interruption here. an$ there, but I should not b e  
prevented from speakmg 

Mr Speaker. Sir. I have come with the motion 
today. Three days are left However, the previous 
Lok Sabha IS witness and the record of the House 
is a proof to show how the mmority was transformed 
into major i ty  o v e r n ~ g h t  When the voters were 
unaware as to what was happening, the honour of 
democracy was being robbed, at that time honesty 
was bemg bargained and horse trading of Members 
of Parliament was openly taking palce. Since that 
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matter is still sub-judice, I do not want to say much 
on it. But we saw how a minority Government turned 
into a majority Government. We too could have 
resorted to that method. But we refused to go that 
way. We would like to assure you that we will not 
commit the sinful act of adopting unjust method, of 
resorting to corrupt practices or bargaining honesty 
for coming to power or for remaining in power. 

Democracy rests on moral values. Basically that 
is a morality based system. The previous Government 
had the option of entering into all iance honestly. 
There was no need to split opposition parties There 
was no need to overstep anti-defection law. The 
alliance should be formed honestly and transparently. 
If polit ical parties propose to come together with 
authentic transparency, they should do so but on the 
basis of a common programme and not on the basis 
of their share of participation In the Government. 
They should not deposit lakhs of rupees in the banks 
for this purpose. If the country has really entered 
into the phase of coalition Governments, then the 
old experiences of 1977 o r  1989 should not be 
repeated. Is it not the demand of the hour' Should 
not we resolve this? 

It has been the history of Congress that first they 
extend their support, then soon after they draw it? 
This is the sequence which is coming down from 
Travancore days. If there is a change in the ideology 
of the Congress, then we will welcome i t .  But its 
history till date speaks a different story. The coalition 
Government collapse on such issues that have no 
bearing on the national life. At the moment we need 
to learn the art of working together. Thls does not 
apply only when different pol i t ical  part ies come 
together. This applies w~th in the party as well. I do 
not know what curse is there on this country. I do not 
know what is plagueing us today. Whenever there is 
crisls in the country, peopje unitedly face il but as 
soon as it is over, they indulge in fighting one another 
and create unnecessary and irrelevent issues lo 
undermine others. 

12.00 hrs. 

I am not an exception to it. My party is also .not 
an exception. This the work which no signle paty can 
'do. We tried to do but we did not succeed. This is for 
we all to decide collectively. I do not know what 
po l i t i ca l  on  f igurat ion the  na t ion  w i l l  acqu i re  
tomorrow onwards. But one thing is clear that the 
Government  shou ld  fo l low t h e  midd le  pa th ,  
irrespective of whether there is a one party rule or 
multiparty rule. The Government should b e  dedicated 
to the cause of people. Each and every conduct of 
the Government should b e  marked by transparency 
authencity. This did not take place. Thls d ld  not 
happen during the last five years. Why? Are we sure 

,of i t  that t h l s  will happen in future? - 
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If United Front comes forward with a programme 
and assures us that because of political ambition 
and obsession for power no bitter experiences of the 
past will be allowed to repeat, only then people may 
f e e l  a b i t  assured .  Otherwise people are very 
unhappy. There is an apprehension of instability 
looming large. There is a concern for the future of 
India. On 29th May, 1964, as a member of Rajya 
Sabha, I made a speech while paylng my tributes to 
Panditji. I would like to quote. I had sald that Pandit 
Nehru was a fighter for the cause of freedom and 
was its saviour. Today, that freedom is In peril. 

We will have to protect it w ~ t h  all our might. ~ h 6  
national unity and integrity which he championed 
stands endangered today. 'JVe will have to maintain 
it at all costs. Today, apprehensions are being raised 
about the future of Indian democracy which was 
established and made a great success by Pandit 
Nehru. We have to make democracy successtul by 
maintaining our un~ty, dlsciphne and self-confidence. 
That leader has gone, leaving behind h ~ s  followers 
The sun has set. We will have to make our N a y  
under the starry n~gh ts .  T h ~ s  IS the per~od  of great 
test. If we all manage to delcate ourselves to a noble 
cause  that  cou ld  make  a s t rong ,  capable and 
prosperous nation and contribute'with a sense of 
self pride to the restoration of world peace. Then we 
will be able to pay our real tnbutes to that great 
soul. I conclude this part of qotation from my speech. 

During the last 50 years we have made enormous 
progress. Nobody can deny it. At the tlme of election 
campalgn I had enough materials to launch a t~ rade  
against the pol ic~es of the previous Government. But 
everywhere I had s a ~ d  that I was not one of those 
who deny the ach~evement of last flfty years To do 
so would be fantamount to nullify the ach~evement of 
our nation. That would be lnjust~ce to oqr farmers 
and our labourers and infact ~t will not be a good 
gesture towards the common man of t h ~ s  country At 
this moment. when f~ t t y  years heave already elapsed 
since independence and we are going to celebrate 
the golden jubilee of our independence the question 
that arises in our mind and that should Indeed arise 
IS as to what is the condition of this country - and 
why we have lagged behind? Those countries which 
came into existance atter us, have left us far behind 
in the race of development. Today we'are regarded 
as one of the  poorest country of the world. Here 
more then twenty percent of the people live below 
the poverty line. The President's address refers to 
the v i l l ages  where there  is no  dr lnk ing water  
ava i lab le .  W e  h a v e  no t  bwen a t  -; t o  make  
compulsary primary education. Women education is 
being neglected. To this day the birth of a female 
child in the family is considered to be a curse in this 
country. Is it not possible that the Government take 
s teps t o  mob i l i se  pub l i c  op in ion  and  c rea te  
awakening in the society, This is the work which has 
no room for party polit ics. We cannot change the 

course of our nation. There is no dearth of resources 
In our country and if at all there IS ! ~ P P  r! can be 
mobilised properly. We can add lo our resources. 
The revenue collected by irnpos~rig taxes on the 
people 1s not utillzed for the b e n ~ f l t  of the common 
man But whatever resources are available with us 
they are also not hemg utilized properiy Where does 
that money go? By whom it is pockeied? In whose 
lockers this money goes? Why money is being 
deposited In the foreign banks even now? What steps 
have been taken to check it? We are mak~ng efforts 
for getting foreign Investment. Foreign capital  in 
welcome. If the foreign capital comes for br~nging 
better technology, infrastructure and for promoting 
export-import, then we will have no objection to it. I 
am sure that our communist friends will also not 
object to it But the point is whether we are makmg 
the optimum util ization of indegenous resources 
available In the country7 Is it not a fact that the 
menace of corrupt ion has  assumed na t iona l  
d ~ m e n s l o w  l remember the late Rajiv Gandhi had 
sald that when he sent on rupee from De!hl, only 19 
palse reached the people targetted for this money. I 
asked hlm as to how that miracle was taklng place? 
He laughed and said that when rupee b e g ~ n s  to 
trickle, it passes through a process. And In that 
process ~t continues to get smaller. Then ~t becomes 
difficult to Identify it Also, it may alsappear. The 
present condition of rupee is not very good. On the 
one hand the Governyental expend~ture has gone 
up and st111 the trend is going unabated We need 
support of all the parties for curtailing Governmental 
expenditure. No particular party can do ~ t .  Yes, had 
our former Prime Minister Narsimha Rao j i  having 
achieved stabi l~ty of his Government. made some 
efforts in this direct~on, then we would have definitely 
succeeded in t h ~ s  mission But he was engaged in 
such activities that these problems failed to draw Iiis 
attention 

Our fore ign t rade  has gone  d o w n .  At t h e  
beglnnmg of the century ~t was 10 percent then it 
came down to 2.50,b and now it stands at 0.5°i.. This 
is the factual position. This is not for the sake of 
criticism. The people of the world does not look at us 
as di f ferent po l i t ica l  ent i t ies. Our  n e ~ g h b o u r ~ n g  
countr~es do not make any distinction among us. 
Whenever we fa i l ,  the world laughs at u s .  Our 
neighbour pass their comments on us. There is no 
objection if we fight sometimes. One must f~gh t .  It 
has been said that "Munde M ~ n d e  Mattir bhenna." 
All the people have their different lines of th ink~ng.  
But we should speak out our views fearlessly. But 
there are some such values of life which as cannot 
be compromised. One such value 1s the question of 
honesty  of p o l i t i c i a n s .  W e  need  lmpec tab le  
leadership. Do you know the extent to which this 
corruption has permeated to the grass root level. 
There  has  b e e n  fodder  s c a n d a l  i n  B ihar  
...( Interruptions) I do not want to go into it as the 
matter is under investigation. Thus there is no end 
to it. 
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was going !o appoi r !  : ! , r  ? I  ,llr.nan of a State 
Electrlclty Board some officers came to h ~ m  who 
wanted to grab the post of Chairman by offering me 
Rs, one crore. Rs, two crore and five crore. I did not 
ask him whom he selected for this post. But I have 
faith on his statement Today, there is shortage of 
e lect r ic~ty  In the country We are inviting foreign 
capital, and we are slgnlng agreements but we are 
not able to  produce electr ic i ty required in  this 
country. 

I was told that a meeting 'of the Chief Ministers 
was  convened  but  they cou ld  not  ar r ive at a 
consensus apparently because of excessive political 
rivalry. As a result the interests of the country have 
taken a back seat in the field of power generation. 
We had fixed a target of 33 thousand megawatt. But 
the data that we have got to this day reveal that we 
have been able to add only 13 thousand megawatt 
to the existing capacity Uttar Pradesh is complaining 
of power shortage. When I visi ted Bihar on an 
election campalgn the people of that state and Mr 
Nitish Kuhar  told me that the state remains without 
power four days  In  a w e e k .  I do  not  know 
...( Interruptions Our ancestors used to prey 'Tamso 
ma Jyotirgamay,' Lead me from darkness to light. But 
their able successors are preparing to take the 
people from light to darkness. Does it not strike us 
at the core of our heart? Does it call for party based 
politics? 

We have not done anything during the last ten 
days that would invite cr i t ic~sm against us and if we 
are given a five years tenure, we will provide a 
spotless administration. But theie is d question of 
br ing ing abou t  o rder l i ness  i n  the system of 
administration that we have inherited. The President's 
address says that we will take up the work of electoral 
reforms that has been pending for the last so many 
years. Where from the expenses in the elections will 
be met? If black money is accepted for contesting 
elections then one cannot get out of the web of 
black money even after elections. This tendency of 
accepting black money needs to be changed. 

The Goswami Committee was const i tuted. It 
decided upon the issue of state funding and made 
recommendations to that e f fect .  During the last 
session of the previous Lok Sabha the Minister of 
Home Affairs of the erstwhile Government, Shri  
Chavan had stated in a meeting of the leaders of the 
opposit ion par t ies that the Government had,  i n  
p r inc~p le ,  accepted the proposal regarding state 
funding and that it was under consideration of the 
Cabinet and the same would be impl~mented prior 
to the ensuing elections. It is not known what fate 
did that proposal meet and whether the meeting of 
the Cabinet  was  he ld  o r  not? It was  not  .a 
recommendation of large magnitude. I do not claim 

lhat  I: would have plugged al! the loopholes of the 
electoral system. There are many aspects involved 
in 11 But. a step should have been taken in  this 
direction. At times, some friends seem to b e  in favour 
of status quo in the present corrupt and costly system 
in order to serve their vested interests. This should 
not happen. Stringent measures should be taken to 
curb the use of black money in elections. We are 
ready to lend our support in this direction. You, too, 
should be ready to co-operate if we initiate the steps. 
The Lok Pal Bill has been gathering dust for several 
years. Is the Prime Minister above law? Which door 
should one knock at when one has a grievance 
against the Prime Minister or allegations are levelled 
against him. The issue whether the Prime Minister 
should be brought under the purview of the Lok Pal 
Bill or not has been discussed for years together. 

That day Shri Narasimha Rao had stated that he 
had given his clearance to bring the Prime Minister 
under the purview of the Bill. When I asked about 
the Bill it was not presented. After the adjounment of 
the House, that Government was ready to promulgate 
ordinances on matters which could have inflated its 
Vote Bank but  not  with regard to  Lok Pal .  An 
ordinance could have been promulgated in  this 
regard a lso .  The other  day,  my f r iends  were 
complaining about excessive interference of the 
courts of law. Perhaps Comrade lndrajit Gupta had 
talked about the judicial activism that day. If the 
Prime Minister does not discharge his duties, the 
Executive does not take decisions and keeps matters 
in limbo and when in reply to a question is asked 
about his indecisiveness, the Prime Minister, says 
that not taking a decision is also a decision, then it 
does not augur well. I am saying so on the basis of 
newspaper repor ts .  If the news reports are not 
co r rec t ,  h e  c a n  in t imate t h e  co r rec t  p o s i t i o n .  
Considering not takmg a decision as a decision, is 
a state of culmination of Karmyoga. Country can be 
administered without takmg decisions. At times the 
Government banked upon procrastination in order to 
avoid new areas of dispute and left everything to the 
judgement of the Courts. Now the courts have started 
giving verdicts in matters which ought to have been 
decided by the Executive and the Parliament. Why 
cannot the Parliament discharge its duties and take 
the responsibil it ies of the Executive. I n  order to 
achieve this, the Executive should b e  honest and 
virbrant and it should not delay matters. But, It has 
not been so. We want to work in this direction. Any 
Government that comes to power shal l  have  to 
achieve that end. Otherwise, one the Government 
may last for 12 days and the other for 6 months. That 
will be a great injustice to the people of the country. 
People have perlormed their duty. The electorate is 
not responslble for a hung Parliament. We could not 
probably convey to the voter our message in  a proper 
manner. Sometimes, the poor turn-out of voters 
caused concern as to whether democracy has lost 
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credibility in the eyes of the people? They think that 
the things will go on  like this, whosoever forms the 
Government. Manthara had said. "Koyi nrip hoye, 
hamein ka hani." These words of Manthara will not 
be quoted throughout the country. Governments will 
b e  fo rmed o n  t h e  bas is  of ho rse- t rad ing  and  
defections. The Governments should be based on 
programmes and assurance should be given that 
injustice will not be done to the people. Now people 
wi l l  have the i r  say against  in just ice.  The h o n .  
President invited us. because we emerged as the 
single largest party on the basis of our ideology, 
programmes and policies. Some of our policies have 
found mention in the President's Address. Mamata ji 
objected to only one point and I hope she agrees to 
the rest of the Address. I would also like to know 
f rom my o ther  f r i ends  i f  there IS any th ing  
objectionable in the Address. Is it not the need of 
the hour to take  unanimous d e c i s ~ o n s ,  run the 
Government on minimum common programmes and 
strlve to concentrate on them, leaving aside other 
i ssues  However ,  ce r ta in  i ssues  need  to b e  
deliberated upon. 

The biggest allegation levelled against us is that 
we are a communal  par ty  and we lack secular 
credentials and as such let all the guardians of the 
so called secularism unite and vote the BJP out of 
power. 

Democracy is a game of numbers whlch IS not in 
our favour. We have got the largest popular mandate. 

[E ng lis h ]  

SHRI SURESH KALMADI  (Pune)  : Only 20 
percent.. .(Interruptions) 

[Translation] 

SHRl ATAL BlHARl VAJPAYEE : Kalmadi saheb, 
it IS difficult for others to appreciate what you say. 

Mr Speaker, Sir, this aspect should also be 
debated Once  we had  a s t rength of only two 
Members in  this House First t ime, we had four 
Members. 

AN HON. MEMBER . That day will come again. 

SHRl ATAL BlHARl VAJPAYEE : In that case, we 
will face the si tuat ion. Today, we are present in  
la rges t  s t reng th  a n d  y o u  s tand  no  where  in  
comparison. But we are humble in our vlctory. Defeat 
should pave way for self-introspection 

SHRl MRUTYUNJAYA NAYAK : you had emerged 
victorious what happened later' 

SHRl ATAL BlHARl VAJPA'YEE : You were ruling 
the whole country. What is the situat~on now? If you 
are content with this situation then I have nothing to 
say. I do not want to stretch it  loo far 

Today, people are engaged in deep thlnklng. 
The dlrectlon of contemplation IS now changmg in 

the country  People are r e - t e s t ~ n g  t h e  o ld  
conventlons I wonder whether the recommendat~ons 
of the Const~tut~on framers to secure un~ fo rm c w ~ l  
code for the c~t lzens and a t k ~ n g  the state to u~ io ld  
them were motivated by communal factors' Is that 
a communal issue? Why cannot we have a un~form 
clvll law when we have a un~form cr lm~nal  law Goa 
has a un~ fo rm cw l l  law Our musllm f r ~ e n d s  can 
apprlse us of any d ~ f t ~ c u l t y  they m ~ g h t  have w ~ t h  
regard to un~form clvll code They may seek some 
more tlme to prepare the~r  soclety for the same The 
other partles are also not lnsplrlng them to change 
wlth the changlng times and amend t h e ~ r  Personal 
law Personal laws are bemg amended in l s lam~c  
countries There IS a need for some change here 
also It IS an Issue of gender equal~ty but suppose 
they do not agree to ~t that formulation of a Un~form 
CIVII Code IS In accordance w ~ t h  the splrlt of the 
const l tut~on and now that the Supreme Court has 
v~nd~ca ted  ~t Shall we be put In the dock and branded 
communal because we are saylng so? Thls matter 
has nothmg to do w ~ t h  communal~sm 

I !elt shocked to lea rn ,  trom whatever  has 
appeared in the newspapers and I am saylng on its 
basis that as a Prlme Minster,  Shri Naraslmha Rao 
ji was de l~ver~ng  a speech In Uttar Pradesh before 
the Muslim Community and he had said that he was 
nothing to enact such a law against their consent I 
do not like, ~f the hon. Prime Mmister of the country 
speaks such a language. If the P r m e  Mm~ster  has 
no power in t h ~ s  regard then who has the power In 
t h ~ s  country? He is the supreme representative of 
the people. 

[English] 

SHRl P V  NARASIMHA RAO (Berhampur) I do 
not know why the P r ~ m e  Mm~ster  IS m~squotrng me. 
Sir What I sa ld was rlght from S h r ~ m a t ~  l n d ~ r a  
Gandhl's days, there was a clear announcement from 
the Government of l n d ~ a  here In t h ~ s  Youse that the 
personal law of a section of people any sec t~on  of 
people, w ~ l l  not be changed w~thcut  consulting them. 
without tak lng therr consen t  and  against  t h e ~ r  
consent Thls IS exactly what I s a ~ d  at that meet~ng  

SHRl ATAL BlHARl VAJPAYEE : Mr. Speaker. Sir, 
the community and the society in which the change 
is to be brought, should be made prepared for it and 
there should be no objection in it. This is easy and 
natural for the democracy but the veto should not be 
handed over in anyone's hands. H ~ n d u  soclety IS 

dynamic, changes have undergane in H ~ n d u  society 
and the process of change is still go i rg  on Memor~es 
have changed. The memory on the basis of whlch 
we are working today is our Constitution and Dr. 
Ambedker, the maker of our Constitution. Our soclety 
IS not static. 

CR. SHAFIOUR RAHMAN B A R 0  (Moradabad) : 
He was not the maker of the Muslim Personal Law. 
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SHRl ATAL BlHARl VAJPAYEE : Mr. Speaker, Sir, 
I would like to cite one more example. I would not 
like to go into the aeta~is  a! this subject. From our 
neighbourlng country .  . 

SHRl QAMARULD ISLAM (Gulbujr];..) . I want that 
the hon. Prime Min~ster should not speak much on 
thls topic. lsiamlc Law is a divlne law. Personal law 
can  not  b e  b rough t  In t h ~ s  House  forc ib ly  for 
discussion. No caste r a n  put pressure on it. The 
Constitution permits this much only. 

I! is a dlvine law and it cannot be changed. 
Islamic law IS a d~vlne law and it cannot be changed 

SHRl I D SWAMI (Karnal) You have to ar-.ept 
tne Const~fution i interrupt lons) 

[Translation] 

SHHl ArAL BIHARI VAJPAYEE Mr Speaker Slr, 
I was going to clte one more example The lnflltrators 
are comlng In a laroe number from one of our 
n e ~ g h b o u r i n g  coun t r ies  There are no proper  
arrangements at the border No enquiry IS made 
available If somoorle comes for a lob and returns 
after completlng ~t then ~t then !! ,r a sr.. arate thing 
The arrangement of work permlt can be made for 
such peoplc t r ~ t  the report of the Home Mlnlstry 
says that the ~nli ltratnrs come In lakhs througCl the 
rlvers and by hiolng In the bushes T h ~ s  gwes rlse to 

. a serious sltuatic~n 1 his 1s not the report of our Home 
Mlnlstry It 1 5  a7 o ld  report that the people are 
comlng h o w  they are ralsing volces that ~t should 
be stopped because ~t IS changmg the shape of 
p o p u l a t ~ ~ ~ n  in the bordering areas The 
discontentment and tension are mountlng tnere The 
old r~cksnaw p ~ l l e r s  in Delhi are complalnlng that 
they are getting less tare on accoun! of these people 
slnce the rrlcoming people are ready to work on 
cheaper w a g e s  

SHRl CHATURANAN MISHRA (Madhubanl) It 
should be both for the Hlndus and the Musllms 

SHR, ATAL BlHARl VAJPAYEE Mr Speaker Sir 
11 has its own Impact Now 11 IS sald that do npt 
speak on R and keep mum as ~t IS related to the 
votes of the rrllnor tles I am at a l o s ~  to know why 
the other partles do no! speak on ~t None of the 
countries can toleiate illegal ~fnrnlgeratlon In such a 
large scale It 1s alright that 11 can not be stopped 
fully but ~t is a problem and 11 should be checked If 
we ralse the volce rt 1s In favour of the nation and 
not for the votes The people should understand 11 

SHRl E AHMED (Manjerl) Why are you taklng 
the name of the Musllm soclety as the wh~pp lng  
boys In overythmg You are always referrlng to the 
mlnorltles and the mlnorltles If there IS anythmg, ~t 
should be appl~cable tc all ( Interrupt~ons) 

SHRl QAMARUL ISLAM : Cer!ain measures have 
to be adopted for that . . .( Interruptions) 

SHRI SONTOSH MOHAN DEV (Si lchar) : Mr. 
Prime Minister, you started very well, I would expect 
that you would keep it on the track and that you 
wou ld  con f ine  your  s p e e c h  to  the  Mot ion  o f  
Confidence ...( Interrupt~ons) You have not brought any 
controversial point in the Presidenl's Address also. 
You should not bring it here also. It would be better, 
I am just appealing to you. . ( lnterrupt~onsJ Then we 
also would have to change our speakers for the 
Motion . . . (  Interrupt ions) We have to br ing analogy 
. .  (Interruptions) It is better if you could avoid it. 

SHRl SATYADEV SiNGH (Balrampur) : You listen 
the truth. 

KUMARI MAMATA BANEHJEE (Calcutta South) : 
What is the truth? . . . (  Interruptionsj 

[Transla tion] 

It is not the right way. .(Interruptions) 

SHRl ATAL BlHARl VAJPAYEE : Mr. Speaker, Sir, 
I have always been giving weightage to what Santosh 
Mohan Dev jl says He might have received the report 
when a big demonstration was held in Karlmganj on 
the issue of infiltrators from Bangaladesh. It was not 
the power show of our party. It was an expression of 
apprehension of the people.  A large number of 
people took part In the demonstration since they felt 
that infiltrat~on of foreigners should be stopped. Such 
a large number of infiltrators will put our future in 
dark On tha! day 1 had said so In my speech and he 
had sald that I had said right I had said that it is not 
the questlon of Hlndu-Muslim..(Interruptions) When 
we keep In hind that the Increase In population has 
more se: lous Impac ts ,  the impor tance  and  
seriousness of this question is increased. The fateful 
history of the divlslon of our country IS before us. It 
must be stopped. There should be unanimity on this 
issue. If you give co-operation then we can shoulder 
the responsibility of unanlmlty 

Now I would l ~ k e  to raise one another issue 

SHRl G.M. BANATWALLA (Ponnani) : ~ t r o i i t i e s  
are committed on the innocent city dwellers in the 
name o l  mlgrants 

SHRl ATAL 9IHARI VAJPAYEE It is wrong 

SHRl G M BANATWALLA : There IS such a party 
with you, whose President has sald and left it on the 
cadre of the Muslims of your party to find out those 
innocents and commit atrocities on them. 

SHRl ATAL BlHARl VAJPAYEE : Who has left? It 
is wrong (Interruptions) 

SHRl G.M. BANATWALLA :You tell all the things 
In a r iqht way bu t  the fact  is be ing neglected 
. . . (Interrupfions) 
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SHRl ATAL BlHARl VAJPAYEE : Mr. Speaker, Sir, 
action shoule be taken against only those who enter 
by violating the law. We are not in favour and there 
is no question of extradition of the citizens of our 
country ,  even if they be long  to  any rel igion or 
community, specially the Bengalise who are already 
settled here and the Bengali Muslims as well, who 
are in a large number in our country .. .( Interruptions) 

SHRl G.M. BANATWALLA i Bengali is afraid of 
speaking Bengali Bengali in Mumbai can not speak 
his own language. ..(Inferruptrons) 

SHRl MOHAN RAWALE (Mumbai South-Central) 
The Muslims of Mumbai have supported the Shiv 
Sena.. (Interrupt~ons) 

SHRI B.L. SHARMA PREM (East Delhi) : Please 
cite even a single example of Delhi. .flnterrupbons) 

[English] ' 

SHRl PRlYA RANJAN DAS MUNSl (Howrah) . 
Sir, a appeal td the Prime Mlnister to k~ndly  coine to 
the motion under ~ ~ S C ~ J S S I O ~ .  (lnterruptrons) 

MR. SPrdKER : The Prime Min~ster has yle!ued 
to Mr. Patnaik. 

[Transla trorr] 

SHRl MADHUKAR SAHPOTDAR IMumbai North- 
West) , Mr. Speaker, Sir whether anything wrong be 
said about a part~cular party here I1 he is to say 
some!hing like this then, he should ment~on the name 
also. The reality is somethlrlg else We are ready to 
face that. But I would like to submit that the wav he 
has put forth his ideas In the House is a contempt 
of the House . (Interruptions) 

SHRl MOHA'h) RAWALE It should be expunged 
from the record. 

[English] 

SHRl BlJU PATNAIK (Aska) : Mr Prime Minister. 
you started so well on your line of persuasion. Many 
of us thought that we will go and joln you, but in the 
mean-time you touched on points that disuaded us 
from joining. Do  you rea l~se  what you have done 
and why y o u  have  done  ~ t ?  When you ta lk  of 
secularism and non-secularism, you are propagating 
the voice of non-secularism, and why? That was not 
your intention Why have you done it' ..(Interruptions) 

[Translatron] 

SHRl LAL MUNl CHAUBE (Buxar) : I am on a 
point of order. 

SHRl RAM NAlK (Mumbai North) : Mr. Speaker, 
Sir, I represent Mumbai  here.  I got the highest 
number of votes not only in the entire city of Mumbai 
but in  the whole of Maharashtra. I would like to tell 
You that  n o  other  r iot f ree ci ty with a heal thy 
atmosphere like Mumbai exists in India. We have 

not suppressed'Bengalis there, we have driven out 
only three foreigners who have in f i l t ra ted f rom 
Bengaladesh and it is our sacred duty to do so 
. .(Interruptions) Mr. Speaker, Sir. I did not want such 
a controversy to be raised here. I was just giving 
example to show that why we are being branded as 
non-secular.  But why we are being ca l led non-  
secular The issues of a Uniform Civil Code and 
infiltration of Bangladesh~s are some of the points 
which we raise here in the interest of the country. 
Some peapie may disagree w ~ t h  us. Now the poison 
of castlsrn 15  being spread in the country along with 
c o m m u n ~ l ~ s m  Which is no less d a n g e r o ~ s  than  
comrr~unallsni 6ut that is not the point of d~scusslon 
here because I: may hamper the process of alliance 
wlth other parlrss and 11 creates obs t r~ ic t~on  in the 
way of getting I ~ I E  seat of pc~wer. .,'/nterruptions) Mr 
Speaker. Sir, a very  senior Member of !Ills House 
and an old co l leag~e  of mine Shri Rr!u Fhtnaik has 
raiser! very impor;snt issue he:? I woi;lc irke to say 
that on the issue of secuiarisni we must talk with an 
0,-en rnrnd and  witn some ser ious less  
. .~ ln fer rupt~ons)  The Bhartlya Janata P ~ r t y  has made 

it clear on more thar! one occsslon that they are 
comm~tted to the constitut~on, to the secularism as 
enshr~ned in the Constitution (Interrupt~ons) The 
state should be secula: India has always bee? a 
secular state There will be nr; danger to tne secular 
s t ructure of the country  In  fu tu re  They  must  
understand it . .( lnterrupt~ons) 

SHRl RAM VlLAS PASWAN (Hajipur! Hoa ?,any 
M u s h  M Ps. are there in your Party.. (1nterrupt:ons) 

SHRI ATAL BlHARl VAJPAYEE T h ~ s  is no! the 
crrterra for ~t Please do not ask such ques l  n 

(In t ~ r r u p t ~ o n s )  

SHRl NAVAL KISH'JH FlA! I Srtamarhi) What 
happened to the promise made by the BJP In the 
N a t ~ o n a l  ~ n t e g r a t ~ o n  counc l l  for p ro tec t ing  the  
constitution (Interruptionsj 

SHRl ATAL BIHARI VAJPAYEE Irl such a situatmr. 
I cannot speak about 11 (lnterruptrons) 

SHRl LAL MUNl CHAUBE , The M.P. elected fror~; 
S i t a m a r h ~  knows .very we! l  as to  wt,o we:e 
responsible for tombntlng riots there He himself 15 

a big rioter and he is speaking here The r~oters who 
have come here after winning i h e  elect~on wants ta 
save secularism from destruction. They themselves 
foment  the r io ts  I have a IIS! w i th  m e .  T h e  
responsibility of the riots that took place at Sitamarh~ 
falls on the M.P. of that area ;lnterruptlons; 

SHRl ATAL BlHARl VAJPAYCE Mr Speaker, Sir, 
lndla was not born dur~ng  the last 50 years It IS an 
ancient natlon. It IS not a flew country, that was born 
in  1947  The c ~ v ~ l i s a t r c ~ n  and the culture of this 
country is 5000 years old It IS for thrs reason that 
when the constituent Assembly was discussong on 
the question of Secular~srn or the splrlt of Secular~sm, 
different views were expressed on it But the framers 
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of the Constitution did not incorporate the word 
secular in the Constitution. The word 'Secular' was 
incorporated in the preamble of the Constitution 
during emergency when several leaders were In jails 
and there was no freedom of expression. At that 
time amendment to the constitution was brought. 
Earlier, the nninion was that the preamble of the 
constitution snould and shall not be amended but 
it was amended and lndia was declared secular 
and  soc ia l is t  Republ ic  a long w i th  Democrat ic  
Republic. I have gone through the discussion on this 
subject carefully. 

At that t ime every speaker belonging to the 
Congress Party especially Sardar Swarn Singh had 
emphasized that their secularism would b e  quite 
different from that of the Western countries. He said 
that since lndia is a mult irel igious country and 
secularism means that there should not b e  any 
discr iminat ion against the fol lowers of di f ferent 
religions and all r ellgions should be equally t reated. 
We whole heartedly accept this interpretation of r 
eligion. This 1s the quintessence of Hindu ideology. 
This marks our identity. lndia is a country of many 
religions and ideologies. There IS no one religious 
book or prophet in this country We have believers 
as well as non-behevers in God Here no one was 
crucified or was done to death by stonmg. This kind 
of tolerence is found in the soil of this country. They 
say "Ekoham Sadwipra Bahudha Vadanti" and now 
that philosophy has gone even beyond that. Ours is 
a country of different ideologies ..(Interruptions) 

S h r ~  Biju Patnaik has prevented me to raise this 
issue and now he is inciting me...(Interruptions) This 
1s the difficulty. The Ayodhya incideent took place 
later but we are belng branded'as communalists and 
non-secular much before it. This s ort of propaganda 
from your slde Is politically motivated and not based 
on facts.. . (Interruptions) 

SHRl BlJU PATNAIK : Please leave this issue 
and go ahead. 

SHRl MUNAVVAR HUSAN (Kalrana) : If you are 
not communalist then how many muslims have won 
as MP on your Party ticket . . . (  Interruptions) 

SHRl ATAL BlHARl VAJPAYEE : Mr. Speaker, Sir, 
it is an ancient country and it has a way of life which 
is not conflned to one particular community. That 
way of life is thousands of years old. Every one has 
contributed in bu i ld~ng it . . . (  Interrupt~ons) 

SHRl HARBHAJAN LAKHA (Phillaur) : All that 
the H o n .  Pr ime Min is ter  i s  say ing abou t  
communalism IS based on Manusmriti and these 
communal people are implementing the principles of 
Manusmriti. 

SHRl ATAL BlHAAl  VAJPAYEE : This country 
would remain non-communal. lndia will not become 
a theocratic s tate . . .(  Interruptions) 

SHRl  HARBHAJAN LAKHA : It is the  
fundamentals of Manusmriti that have enslaved the 
adivaasis of t h ~ s  country. Baba Bhimrao Ambedkar 
had  condemned M a n u s m r i t ~  and  gave a new 
constitutton to this country bu l  you people profess 
something and in practice do something else. 

SHRl ATAL BlHARl VAJPAYEE : Mr. Speaker, I 
admit that there are some controversial issues which 
excite the discussion. But infact discussion should 
take place in a systematic way. If I am interrupted 
again and again then I will not be able to complete 
my speech. You are more in number so you have 
come here with a decision not t o  let me speak 
. . . (  Interruptions) 

SHRl LAL MUNl CHAUBE : If this practice is 
allowed to continue you would also not be allowed 
to speak ...( Interruptions) 

SHRl ATAL BlHARl VAJPAYEE : Mr Speaker, Sir, 
the time has come when we should see our old 
values in the context of changing situations today. 
Communalism is not of one k lnd.  If one kind of 
communalism is s t ~ r r e d  up then another k lnd of 
c o m m u n a l ~ s m  wil l  r ise Thls fact has not  been  
reallsed to this day. 

No call of oppression on the people on the basis 
of religion and ideological difference has ever been 
made In this country and will never b e  made and 
should not be made and if it is made then he .will 
oppose it to  the hi l t .  We want to give you  this 
assurance. lndia should remain a secular state. We 
will never make our country a theocratic state like 
our neighbouring countries. But does it mean that 
we do not have our own roots of civilisation? Does 
it mean that we have no values of life? We have 
inherited this ancient civilisation and culture which 
are SO00 years o ld .  We are p roud  of i t .  Th is  
civil isation and culture have moulded our l ife. In 
what direction our life is going now a days? 

I recall those h y s  when Pt Jawahar Lal Nehru 
went to the Allgarh University to deliver a speech 
after the unfortunate partition of the country. It was 
a convoca t i~n  function, I would quote a portion of 
his speech before you : 

[English] 

" I  h a v e  sa id  that  I am p r o u d  of my  
inheritance and our ancestors who gave 
an intellectual and cultural pre-eminence 
to India. How do you feel about this past? 
Do you feel that we are sharers in it and 
inheritors in  it and, therefore, proud of 
something that belongs to you as much as 
to me or do you feel alien to it? Was It 
without understanding that strange thril l 
which comes from the realisation that we 
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are the trustees and inheritors of this vast 
treasure? You are a Muslim and I am a 
H i n d u .  W e  may  adhere  to  d i f ferent  
religious faiths or even to none but that 
does not take away that inheritance, that 
is yours as well as mine. The past holds 
us together whilst the present or the future 
divides us in a split." 

[Transla tlon] 

These are the views of Nehruji. 

There is need to go through again whatever 
Nehru had written in his last document and which 
have become part of our curriculam. No one can 
brand Nehru as Orthodox. Nehru had mentioned that 
inheritance which we have got through centuries. 
He had showered praises that we keep our mind 
open. But It was also said that we are strong enough 
to stay firm on our feet. Whether this sort of common 
inheritence and cultural inheritence IS permissible? 
Can we b e  proud of this past? 

Severa l  fo re igners  came here .  They were 
accepted and admitted to our fold. We did not close 
our doors for those who were innocent and were 
uprooted. We accommodated every one. Those who 
were victims of oppression in thier own country found 
shelter here. The first mosque was built in Kerala 
with the permission of the Hindu king. The first Church 
was also built in Kerala, with permission. This is in 
our blood. This is in our system, rhere should not be 
discrimination on  religious grounds. Everyone should 
have religious freedom. Everyone should be treated 
equal ly.  But  th i s  i s  not  happen ing .  Therefore,  
problems are ar ising and people are becoming 
apprehens ive .  You w i l l  no t  remove these  
apprehensions, as you are interested in vote politics. 
But, I want to say that there is a need to arrive at a 
consensus on these matters. The Supreme Court 
gave its verdict on the Shah Bano case. Consensus 
could have been arrived at and steps towards this 
could have been taken. But it was not done so. 

[English] 

MR. SPEAKER : Mr. Prime Minister, would you 
like to conclude before lunch break, that is within 
five minutes from now, or would you like to continue 
after lunch break? 

SHRl ATAL BlHARl VAJPAYEE : Mr. Speaker, Sir, 
five minutes would not b e  sufflclent. 

MR. SPEAKER : We may have lunch break. You 
may continue after lunch break. 

[Trans la tion] 

SHRl ATAL BlHARl VAJPAYEE : Mr. Speaker, Sir, 
this was not discussed seriously. It should be done. 
We are understanding a stark truth. In this country, 
Hindus are in large numbers. But they are developing 
minority camp like feelings. If there is complex among 
the minority, then I can understand, as they are 
numerically less. They can talk of protection. And 
protection should be provided to them. This is the 
duty of the State. Therefore, when we stress on the 
nation's security, we also lay stress on the fact that 
life, property, honour and religion of every citizen of 
the country should be protected. Along with this, it IS 

also necessary to say that, life, property, and honour 
of every citizen in the country should be protecq2d. 

I was mentioning the foreigners who came to 
lndia after suffering oppression in their own country. 
How can the pains of those people can b e  forgotten, 
who have fled Kashmir Valley after being oppressed. 
A large number of Hindus and also Muslims are 
suffering due to terrorism. But no party will speak on 
the need for their rehabilitation and soothing their 
wounds i f  any one speaks, it is us, and therefore we 
would be branded communal. They are also citizens 
of the country. It IS not their fault. 

[English] 

DR. ARUN KUMAR SARMA (Lakhimpur) . At the 
cost of smaller nationalities ...( Interrupt~ons) 

SHRl ATAL BlHARl VAJPAYEE : Sufism developed 
in  Kashmir.  It developed out of the in teract ion 
between the Hindu and Muslim thinkers. I am aware 
how the Muslims extend their help to  the pilgrims 
goind to Somnath temple. The pilgrims are taken on  
the shoulders. The financial offerings ...( Interruptions) 
in Amarnath. 

KUMARI MAMATA BANERJEE : That  is not  
Somnath, but Amarnath ...( Interruptions) 

SHRl ATAL BlHARl VAJPAYEE : All the Naths 
(God) appear same to me . . .(  1nterruptions.J The Muslim 
brothers get a share out of it. Who wants to break 
this tradition? This is being attempted in a planned 
manner. Attempt is also being made from across the 
border. Afterall, why was Charar-e-Shari f  burnt? 
Those terrorists d id  not l ike that Suf ism should 
spread in the valley of Kashmir, among the saffron 
beds. They did not  want that people of diverse 
religion and castes should live in  harmony. In the 
pos t -e lec t ion  scenar io ,  i n  some quar te rs ,  i t  i s  
expected that lndia would become weak, unstable 
and the nation would diverge from its objectives. I 
want to warn such external and internal forces that 
any change that would take place, would not b e  
insurmountab le .  W e  w o u l d  adapt  a n d  m o u l d  
ourselves to those changes that would take place. 
But we would thoroughly safeguard the nat ional 
interest. 
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There are some policies in the country, on which 
there is a broad consensus. The former Government 
also sought consensus. In has been trom the days 
of Nehru. When I spoke for the first time on foreign 
policy, I told Panditji that the non-aligned policy was 
not his personal policy. Even if you had not been 
here, the country would have followed the path of 
non-a l ignement .  The  country  cannot  make the 
mistake of aligning with any particular group. We 
are a very strong and vast country and can not be 
cowed down. We fought for our independence and 
for the freedom of other nations. How can we align 
with any group? Non-alignment was the right policy 
which the nation has pursued. 

13.00 hrs. 

But due to the end of the cold war, new problems 
are emerging. Security situation has deteriorated all 
around us. In such a transitional phase, pressures 
are expected to rise - economic pressure as well as 
security pressure. As far as our Government is 
concerned, we will not succumb to any pressure. 
Thls assurance I want to give you. And 1 am sure 
that the entire nation and the House will extend its 
cooperation l o  me in this matter. 

Mr. Speaker, Sir, I would conclude my speech 
after lunch. 

[English] 

MR. SPEAKER : Mr. Prime Minister, I should 
inform you that the total time available for the BJP 
is one hour and fifty-six minutes out of which one 
hour and seventeen minutes have already been 
consumad. 

(Interruptions) 

MR. SPEAKER : I am just informing. The Prime 
Minister can take any amount of time. 

(Interruptions) 

SHRl ATAL BlHARl VAJPAYEE : What about the 
interruptions? 

ia.01 H hrs. 

ANNOUNCEMENT RE: PANEL OF CHAIRMEN 

[English] 

MR. SPEAKER : Hon. Members, I have to inform 
that under Rule 9 of the Rules of Procedure, I have 

,, nominated the following Members as Members ot 
the Panel of Chairmen : 

1. Shri China Basu 
2. Shri Nitish Kumar 
3. Shrimati Geeta Mukherjee 

4. Shrl P.M. Sayeed 
5. Shrimati Vijaya Raje Scindia 
6. Prof. Rita Verma 

13.02 hrs. 

The Lok Sabhe then adjourned for Lunch till 
Fourteen of the Clock. 

14.01 hrs. 

The Lok Sabha re-assembled After Lunch at One 
Minute past Fourteen of the Clock 

(Mr. Speaker in the Chair) 

MOTION OF CONFIDENCE IN THE COUNCIL 
OF MINISTERS - CONTD. 

[Transla tion] 

THE, PRIME MINISTER (SHRI ATAL BlHARl 
VAJPAYEE) : Mr. Speaker, Sir, while concluding my 
speech, I want to raise one issue. 

There is unanimity in the House and in  the 
country that due to historical reasons and due to the 
shortcomings in our social set up, justice has not 
been  meted ou t  to  the Scheduled Castes and 
Scheduled Tribes. Equa l  oppor tuni ty  was not  
available to them and therefore they kept on lagging 
behind. They could not keep pace with the other 
groups of the society. The framers of our Constitution 
had reflected on this and provided for reservations, 
for the Scheduled Castes, Scheduled Tribes and other 
Backward C lasses ,  who are socia l ly  and  
educationally backward. All decisions on reservations 
were taken unanimously. There has  been a 
consensus on this. After the verdict of the Supreme 
Court on this issue, i t  has been decided that  
regarding reservations for the Backward Classes, 
status quo would be maintained, i.e., in those states 
where reservation is more than 50 percent, it would 
continue. But in other States, reservations for the 
Backward Classes should not exceed 50 percent. 
Dr. Ambedkar also, in the Constituent Assembly 
supported the vlew that the reservation limit should 
be 50 percent. The remaining 50 percent should be 
left for competition. In this, the Supreme Court also 
discussed the issue of creamy layer. It was of the 
view that. a Committee should be set up to Identify 
the creamy layer. The  backwards among the 
B,ackwards should be  benefi ted f i rst.  Late Shri 
Karpoori Thakur of Bihar was concerned for the 
poorest among the poors. Those among the Backward 
Classes who are prosperous, who have lands, have 
influence In the village, are capable of progresslng 
on their own. They are capable of standlng on their 


